ORIGINAL APPLICATION NO,142 OF 2003

Jabalpur, this the 10th day of April ,i2003.

Hon'ble Mr.ReKeUpadhyaya, Member (Admvs)
Ebn"bl e Mr.A.KeBhatnagar, Member (Judicial)

Balwant Rai §/0 late Shwri Atma Ram
date of birthe5.6,1949, Asstt.
Administrative Officer, National Research
Centre for wWeed Sience, Jabalpur
R/o A=-21, Frofessors Colony,Jabalpur, -2APPL ICANT
(By advocate- Mr.Vijay Tripathi)
versus

le Union of India through

its Secretary, Ministry of

Agriculture, Krishi Bhawan,

New Delhi.
2¢ The Indian Council of agricultural

RESEARCH (CAR), ' '

tho ugh its Secretary, Ministry

ofagriculture, Krishi Bhawan,

New Delhi, '

3« The Director,
National Research Centre for
Weed Sience, Maharajpur,J dbalpurg ~RESPONDENT S

O RDE R (ORaL)

BY ReKeUpadhyaya, Member (Admnve)s
Though he has moved MA No.420/2003 for seeking

amendment, but leammed counsel for the agpplicant stated

that the representation filed by the gpplicant on 3442003

(Annexure A=8) consequent to the order of this Tribunal

in OA No .449/1996 read with E&_NO.Z/ZOOE’yssed on

2840342003 may be directed to)disposelof by the respondents.

2. We have considered the prayer of the learned
counsel for the gpplicant. In our opinion, ends of justice
would be met, if the representation filed by the gpplicant

W is disposed of first by the respondents, The app;icant
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may be at liberty to approach this Tribunal again to raise
his grievance, if he is aggrieved by the orders of the res-
pendentg. In this view of the matter, the gpplicant is
directed to send a copy of this order alongwith a copy

of the representation to the respondent No.2 within a
period of two weéks from today. In Case, the gplicant
wants, he may file a fresh representation to respondent
Noe2 also. Inc ase, the gpplicant cbmplies with our
directions, the resgpondent No.2 is directed to decide

the representation of the gplicant by reasoned and
speaking order within a period of four weeks from the
date of receipt of copy of this order, under intimation

3e In view of our directions in the preceding paragraph,

this Original Application is disposed of at the admission
stage itself.
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(aeKeBhitnagar) (ReKoUpadhy aya)
Member (Judicial) . Mefib Up er (Admv )
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